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Central Administrative Tribunal ‘/
Principal Bench
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C.A. No, 2390/95
New Delhi, this the 18th day of April,i%:¢

Hont!ble Shri AV.Haridasan, Vice-Chairmani{l)
Hon'ple Shri RKJAhocja, Member (A)

Bilip Kumar Prajapati,
s/o Shri Chhabbo Frajapati,

R/ o House No. 2633, Jawahar Colcny, ‘
< Faridabad,
‘ (By 3hri K.C.Mittal,Advocate) soe prlicnt
Versus
1 The Union of India through
Secretary,
Ministry of Urban Development,
Nirman Bhauan,
New Delhi,
2, The Director,
Directorate of Frinting,
Nirman Bhawan,
New Delhio
3s The Manager,
Govemnment of India Fress,
N rfaridabad,
R

4, Shri D.D,5axena,
Manager,
Govt. of India Press,
Ring Road, Mayapuri,
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(By Shri N.3.Mehta,counsel),

03DER(Dral)

By Hon'ble Shri A.V.Haridasan, Vice-Chairnan{2)

The spplicent who claims to bs & p3THCN
be'onging to 0.8.C. was sevlected for orpoirtoent o
the post of Book Binder against one of the fiye =05t

reServed~For'$hmnbers of beckwez:d cvasses, Fo was R
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with an offer of appointment but before the appointment
could take effect, by order dated 31.3.1965 (Annexure A-1),
the offer of appointment was cancelted by the respondent

no. 3 on the ground that trke OBC certificte produced

by him was found to be not genuine on verification with

the competent authority,

The applicant asggrieved by the saicorder made
a representation to the second respondent and a other

representation to first respondent which were turned

doun on the Specific ground that the certificate produced

by the applicent was found to be bagus, andjhét the second

‘certificste was obtained by the applicant . -

furnishing the false information,

Under these circumsfances ana eggrieved by the
cancellation of the offer oF-abpoint%ent 2k a@'so the
rejectior of the representatiohg submitted by him, tre
spplicent has filed this applicstion under Section 19
of the AT Act praying that the impugned order dated
31.3.1585 may be set aside &nd the respondents may be
directed to fappoint -<him- © &s Book Bipder on the basis of
offer msde on 24.2, 1955, 7

The app'icetion is opposed by the respondents
who hsve fived a reply statement. The épplicent does rot
assert that the certificate furnishsd by him which was
mentioned in the impUgned order dated 31.3.1995, uwas =&
genuine one but he asserts thast hebe'ongs to 0BC community

and that hehed nroduced a certificte issued by the

ofmpetent authority of the pYace of his resideﬁce. AR copy
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of the certificate issued by the competent authority

is at Annexure A-11, To verify thé cenuineness of this
certificate, the respondents have written & ‘'etter to
the Tehsiildar Bansgaon, Gorakhpur on 24,7.1595. The
spplicent hes explained in the application that though
hehed produced the certificste issued by the competent
authority of the place of his domicite yet, he having
been directed to produce a-certificéts of the City
Mégistrate; Faridabad,.sought a loeuyer's assistamce who
obtained the certificate which is mentioned at Annexure
A-12 and fhat he is not responsible even if it is found
that the certificste is not gemuine one, The respondenté
heving addressed the Tehsilcdar Bansgaon for verification
of thé genuineness of the certificets produced by the
spplicent should: : heve waitsd ti'' they got a

reply to that before csnce’ling the offer of appointment,

When the epplication came up for hearing on

admission, the learned counse' on either side agreed

that the matter, in the intercest of justice, may be

referred back to the respondents for ascaertaining the
fact whether the zpplicent real'y be'ongs to OBC
and is entitled for appointment towsrds - the vacancy
reservediﬁor OBC and'if it is Fbund that he isso
éntitled;itake action in éccordance'uigﬁszFer of
appointment, We are convinced ’thgt this wou'd meet the
‘ends . .. of justice in this case,

| In the tight of what is ststed at the Bar .

bar by the counsel on either sidey,and in the circumstances




of the case, we dispose of this epplication witr the

following declaration apd directions i

i) the impugned order dated %1.3.1695 ia#et asidas
ii) The respondents are directed to varify uwith tig
competent authority the question whether the orpricoat
beYongs to UBC and whether he isentit'ed to “ts beng it
of reservstion and if the'ansuer from the comps toms
authority is im 2 positive then give him appointnent on
the basis of offer of appointment dated 24, 2, 1985, i” g

UNe
is not otheruise found/suitab'e for wsuch eppoirtim t,

iii) The action in the mattir shalt be cemploted witsim
@ period of four months from thedste ofreceipt of a ceoy

of this order,

iv) There is rno order as to costs,

(HoU.Heri'aSen}~
Vice-Crairmunid)




